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NATIONAL COUNCIL FOR TEACHER EDUCAT ION
NOTIFICATION
New Delhi the 6th November, 2001

No. F. 9-3/2001/NCTE.— In exercise of the powers conferred under clauses (f) and (h) of Sub-section (2) of the
Section 32 read with Sections 14 and 15 of the NCTE Act, 1993 (No. 73, 1993) and further read with Rule 7(4) of NCTE Rules,
1997, the National Council for Teacher Education hereby makes the following amendments in the National Council for
Teacher Education (Norms and Standards for Recognition of Teacher Education Programmes) Regulations, 2001 notified in
the Gazette of India on 4th September, 2001.

Short Title and Commencement

These Regulations may be called the National Council for Teacher Education (Norms and Standards for Teacher

Educaﬁon Programmes) (Amendment) Regulations, 2001.

In the NCTE Notification of even number published in the Gazette of India Extraordinary Part III Section 4 vide No.

239 dated 4-9-2001 notifying the National Council for Teacher Education (Norms and Standards for Recognition of Teacher

Education Programmes) Regulations, 2001, para 1(b) of the Norms and Standards for Master of Education Programme.

(M. Ed.) (Part Time) at Appendix IV to the National Council for Teacher Education (Norms and Standards for recognition of
teacher education programmes) Regulations, 2001 is substituted by the following :—

1(b) “Only University Departments of Education, Institutes of Advanced Studies in Education (IASEs) and
Colleges of Teacher Education (CTEs) which run M.Ed. programme, are eligible to offer M. Ed (Part Time) programme
subject to such a course instituted by the concerned affiliating university.”

These amendments shall come into force with immediate effect.‘

S. K. RAY, Member Secy.
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